UTTAR PRADESH SHASAN
GOPAN ANUBHAG §

The Governor is pleased ta order the publi-
oz tion. of tke fol'owing English tronslstion of
notifica tion no. 103/1/2 89-CX-8(X), dated July
31, 2000 for general information :

No. 108/1/289 —CX-3(1)
Ju}![ 9L 2000

WWHEREAS the promises nemed, detailed an
desciibed in tte Schedule given below is a
place used for Petrol supply a work for purposes
of a public character;

ARn wBEREAS information with respect
thereto, or hc des suction or obstiuction there-
of, or in‘erference therewith, would be useful
to an enemy;

Now, TEEREFORE, in exerciee of the powers
under sub-clause (d) of clause (8) of section 2
of the Indisn Official Seciets Act, 1923 (Act
no. xIx of 1923)read with Government of
Indis. Ministry of Home Affairs, notificction
no.8.0.128%, dated May4, 1963, the Governos
is pleased to declare the premises named, de-

taile¢ and described in the Schedule given
below to be a ‘Prohibited Place’ for the pus pose
of the said Act, apd is{urther pleased to direet
that a copy of this notification in Englieh
and in the vernacular of thelooslitybe affixed
to the said premises:

Schedule

Specification of the prohibited place

C.P. Station (85’ x38') Indign Oi! Corpore tion
Ltd., Brouni-Kenpur Pipe Line, Village

Pahori Bbhojpur, Police Station Parari,
District, Mirzepuw . ' ’
In East— Road
In West— Plot No. 535
In North— Plot No. 535
InS uth— Plot No. 535
B‘y order,
KUSH VERMA,

Sccretary,

. H@l—wlablilﬁcd in the Ulter Predesh @ezette dated 28492000 Part T,

Uepy torwarded fer information.
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